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is concerned, any overdrawal by the States
bas an expansionary impact on the money
supply and consequently ®n the level of
pnces It 1s therefore, imperative that,
in order to ensure speedy development of
the country within a framework of stable
price®. the budgets of State Governments
need to be balanced. Without thiy kind
of fiscal discipline, there ‘z aiways a danger
of the price stability and consequently the
objective of speedy devclopment of the
country being jeopardised.

(b) Yes, Sir.
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Loan/ Aasistance to Birla Concerns from
Government Finance Institutions

1460. SHRI RAM VILAS PASWAHN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of FINANCE be

pleased to state:

(a) the amount of loan/assistance inm
one form or the other form the various
Government financial institutions have
given to the Birlas and rher sister con-
cerns during the last five years, year-wise
and the terms on which the loans have
been given;

(b) do Government exercise a check to
see that the loans givem to those industrial
houses have been properly utilised;

(c) bow much amount sut of the above
has been returned and how much is due
from each of them;

(d) whether any request from these in-
dustrial houses is still pending for grant
of loan and if so, the details thereof; and

(e) whether any loan was waived dur-
ing the same period in rezpect of the
above comcerny and if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
amount of loans disbursed by the All India
term lending Public Sector Financial In-
stitutions, namely, Industrial Development
Bank of India (IDBI) and Industrial Fin-
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Finance Corporation of India (IFCI) during
the la t five years to the concerns belonging
to Birla Group in given below.

(Rs. in lakhs)

Year Amount of lo n dis-

(April—March) bursed by IDBI and
IFCI

1977-78 1930.13
1978-79 124 .62
1979-80 1690.00
1980-81 980.79
1¢ 81-82 1824.10

The terms and conditions stipulated by
IDBI and IFCI for extending financial
assistance to the Birla Group of Companies
hay been decided on merits of each indivi-
dual case and have been in conformity
with the guidelines followed by the finan-
cial institutions for grant of assistance to
MRTP Companies, which, inter alia, pro-
vide for more stringent finamcial norms,
like promoters’ contribution and debt-
equity ratio. The loans granted carry the
applicable rate of interest and are normal-
ly secured by way of equitable mortgage
of immovable assets and hypothecation of
movable assets, present and future.

(b) IDBI and IFCI have evolved pro-
cedures consistent with the relative cove-
nants and terms embodied in the loan
agreement, to ensure that the funds dis-
bursed to the assisted concerns are utilised
only for the purpose for which these are
sanctioned. The sanctioned loans are dis-
bursed to the concerns in instalments ac-
cording to the needs related to the progress
of the project. Regular follecw-up measures
like imspection of books of accounts, col-
lection of information through prescribed
reports and nominee directors, inspection
of the project site, etc. enSure proper uti-
lisation of the loans given by the financial
institutions.

(c) total loan amount of Rs. 731,00
lakhs was repaid durimg the five years
period, 1977-78 to 1981-82. by the Birfa
Group of Companies {3 IDBI and IFCI.
As at the end of March, 1982, the amount

of loans of IDBI and IFCI outstanding

against the Birla Group of Companies was
Rs. 5599.29 lakhs.

(d) As at the end of June, 1982, no
application from Birla Groug of Companies
was pending with IDBI and IFCL

(e) No loan amount :due to IDBI and
IFCI from Birla Group of Companies was
waived during the last five years.

Scheme to promote internal tourism

1461. SHRI CHANDRAIJIT YADAV:
Will the Minister of TOURISM AND
CIVIL AVIATION be pieased to state:

(a) whether the Department is consider-
ing to construct cheap accommodation for
common Indian tourists in places of tourist
interest and religious centres, if so, the
details of the scheme; and

(b) whether Govern'nent have a com-
prehensive scheme to develop and promote
internal tourism in our country, if so,
whether any suitable scheme has been
drawn?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b). 'The Central Deve-
lopment of Tourism has a comprehensive
scheme for the development of domestic
tourism. During the various Plan periods
it has constructed tourist bungalows, cam-
teens/cafeterias, provided transport at about
100 tourist centres <=ither wholly financed
by the Department or jointly with the State
Departments of Tourism. These bave
been handed over to the State Governments
for operation and maintenance. In addi-
tion the Central Department of Tourism
has also constructed 16 youth hostels, 2
youth hostels (one each at Mysore and
Port Blair) are under construction and
proposes to construct 9 more youth hostels
in the Eastern amd North-Eastern regions.

The Central Department of Tourism has
set up a Bhartiya Yatri Avas Vikas Samiti
under the Societies Registration Act of 1860
for the construction/expansion/improve-
ments of dharmshalas/musafirkhanas/sarais
at major pilgrim centres to meet the re-
quirements of the large numher of pilgrims,





